
IN THti GENT ~'L ADMINISTRATIVE TRIBUNAL, JAIPUH BENG-I, JAIFLJR .. 

I 
CP 12/2003 • n OA 524/2002 Di\r · OF ORDER: 06.-05.,2003 ,. 

J ai Bhagwan son of Shri Rattan Singh, a ed about 23 years , r',._e.sident 

of C/o Shri, Ram Kalyan Yadav, House No_.. 117, Indra Colony, Kundan 

· Nagar, Ajme: 

Collector ih 

(Raj.), at present employe' on·'che post of TiGket 

I 

vi/estern Railvvay, Ajmer Di v sion, Ajme r. 

I •••• Applicant. 

VtRSUS 

Shri Rakesh Mohan Agarwal, General Mancge:c, Northern Western· 

l~ail way , J ip u r • 

• ••• Respondent 

Mr. Shiv K 'bar, Counsel for the applic -nt. 

Mr. U.D. Sl anna, Counsel for the respo 
! 

I-Ion 1 b le Mr i H. O.· Gupta, Member {Aclminis trati ve) 

Hon'b leM!.·M.L.- Chauhan, Member (Jud·cial) 

Thi • Contempt Petition has been filed for the alleged 

wilful dis1bedience of the order of th' s Tribunal dated 5.12.2002 

pas sed in CDA No. 524/2002. 

ShJ Cause Notice was issued to the respondent contemner. 2 .. 
i 

The respon lent contemner has reply and also filed the 

copy of th · speaking order the representation 
i 

filed by t e applicant.: 
I. 

3.- In LU' order J direction was the applicant to file 

a fresh re resentation to respondent N •' 1 and respondent No. 1 

was direc ed to dispose of the said presentation vJithin six vveeks 

of its rec ipt· .. : SD...nce the representati n h a.s been disposed of, ·.ve 



Contempt Pe·t.it ·on should be persuaded 

further... n the circumstances, this G ntempt Petition is dism1ssed, 

through 

discharged. However, if th applicant has stiLL any 

he Will be at liberty to 

OA subject to limitation. 

the matter afresh 

( = ';.., 
(H.O. GUPTA) 
I,ft2J,:l$ER (A) 


